ITEM NO.25 Court 8 (vVideo Conferencing) SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 7446/2021

(Arising out of impugned final judgment and order dated 09-06-2021

in CRMWP No. 3855/2021 passed by the High Court of Judicature at

Allahabad)

OM PRAKASH CHAURASIYA @ OM PRAKASH & ANR. Petitioner(s)
VERSUS

STATE OF U.P. & ORS. Respondent(s)

(FOR ADMISSION and I.R. and IA No0.125071/2021-EXEMPTION FROM FILING

C/C OF THE IMPUGNED JUDGMENT and IA No0.125072/2021-EXEMPTION FROM

FILING O.T. )

Date : 08-10-2021 This petition was called on for hearing today.

CORAM : HON'BLE MS. JUSTICE INDIRA BANERJEE
HON'BLE MR. JUSTICE J.K. MAHESHWARI

For Petitioner(s) Mr. Gaurav Dhingra, AOR
For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Issue notice returnable in six weeks.

Let service be effected on the State of Uttar Pradesh through

the Sstanding Counsel.
Dasti, in addition, is permitted.

In the meanwhile, no coercive steps be taken against the

petitioners.
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